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Applicants seek regularisation as Data Entry

Operators with all consequential benefits

27 Pursuant to advertisement (Annexure-AZ) inviting

- applicants for the post of LOC from candidates having

experience of handling computers} 3pplicants were appointed
as LDCs on purely temporary and adhoc basis vide order

da ted 179194 (Annexure-A1)1 Theéiforesald order made it
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“2&
clear that applicants would have right to claim
regularisation and their services might be temminated

at any time without assigning any reason
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3l Applicants have not denied in their rejoinders
the specific averments of respondents in their i
reply that they subsequently applied for selection l
on regular basis pursuant to the recruitments made .
|

in 1997298 but vere not wccessful"ﬁ

-had @ mind to create a seperate cadre QF.Data Entry

Operator and it is for this reason that candidates havin

eqperience of handling computer such as a8pplicants 1
|

had been appoinded on adhoc b‘as_i_s"”," but later that

Y.

proposal was dropp edy and now the work of data entry is

being handled by existing clerical staff .'“"

\
4’:? - Respondents have stated that initially: they.
53 As applicants had to make way for reqularly
selected LDCs““‘ we find ourselves unable to intervene
on. their_behalf‘";.?! Huever, if and when respondents are
considering engaging clerical staff on temporary and/or
adhoc basls in any of their units, they should conslder

the claim of‘ applicants in preFerence to juniomsand

outs:.ders’:i
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6 . The OR is disposed of in tems of para § above‘.?
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